
Written Answers AGBAHAYANA 6, 1900 (SAKA) Written Answers 46

Accumiilation of Fertilisers with 
Fertiliser Units

987. SHRI AMARSINH V. RATHA- 
WA : Will the Minister of AGRICUL
TURE AND IRRIGATION be pleased
to state:

(a) whether a huge stock of fertili
sers have accumulated with several 
veral fertiliser units; and

(b) if so, the reasons thereof and 
the action taken by Government to 
clear such stock so that it may reach 
the consumers?

THE MINISTER OF AGRICUL
TURE AND IRRIGATION (SHRI 
SURJIT SINGH BARNALA): (a) No, 
Sir.

(b) Question does not arise.

Committee to review implementation 
of Land Reforms in States

988. SHRI GIRIDHAR GOMANGO: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to
state :

(a) whether his Ministry constitut
ed a committee to review the imple
mentation of Land Reform implement
ed by the States;

(b) if so, the findings of that com
mittee, State-wise; and

(c) the steps taken by the Centre 
for time-bound implementation of 
Land Reforms and the States which 
have not so far achieved the target?

THE MINISTER OF AGRICUL
TURE a n d  ir r ig a t io n  (SHRI 
SURJIT SING|H BARNALA): (a) Yes, 
Sir.

(b) The Committee has recently 
submitted its first report wherein it 
has reconmiended that all land reform 
laws assented to by the President 
should be included in the Ninth Sche- 
<̂ ule to the Constitution, the pre
sent Explanation in the said Sche
dule should be deleted, and the machi- 
^®ry for disposal of land reform cases 
should be strengthened.

(c) As is well known, administra
tion of land reform laws is a State 
subject. However, the Government of 
India have been constantly urging 
State Governments to accelerate the 
pace of implementation and to remove 
patent shortcamings in their legisla
tions.
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Committee on Funds to State 
Cooperative Banks

990. SHRI NATWAR LAL B. PAR- 
MAR: Will the Minister of AGRICUL- 
TURE AND IRRIGATION be pleased 
to state:

(a) whether the National Co-opera
tive Union of India (NCUI) had sub
mitted to Government an expert Com-




